0T EMNO 3 6 COURT NO. 1 SECTI ONXYV

SUWPREMECOURTO-FIT NDI A
RECORDO-FPROCCEEDI NGS

Petition(s) for Special Leave to Appeal (Cvil) No(s).1 06 3 0/ 2006

(Fromthe judgnment and order dated 2 4/ 02/ 2006 inWPN. 21211/ 2005
of The HGHCOUR T OF DEL HI AT N DEL HI)

GOVT.OF NCTOFDELHI &ORS Petitioner(s)
VERSUS
AL L INDI AYOUNNGLAWYERSASSN( REGD) Respondent ('s)

(Wth prayer for interimrelief )

Date: 04/ 01/ 2008 This Petition was called on for hearing today.

CORA M :
HONBLETHECH EFJUSTI CE
HONBLEM JUSTI CERV. RAVEENDRAN

For Petitioner(s) M. Vika s Singh, ASG
M. T.s. Doabia, Sr.Adv.
Ms. Sadhan a Sandhu, Adv.
M. D.S. Mahr a, Adv.
Ms. Anil Katiyar, Adv.

For Respondent(s) M. Salma n Khurs hid, Sr.Adv.
Rakesh K. Kha nn a , Sr.Adv.
Vinay K Garg, Adv.

Rash mi Kha nn a , Adv.

Shail ja Sinha, Adv.

Pr a n av Was, Adv.

Surya K ant, Adv.

ss39s%

M. P. P. Rao, Sr.Adv.

M. A Mriarputh a m Adv.

Ms. Aruna Mat hur, Adv. for

MS Arputha mATr una & Co. ,Adv

UPON hearing counsel the Court nade the foll ow ng
ORDER

Post the matter for final disposal on a non- niscellaneous day after
ei ght weeks.
(S. Thapar) (Veera Verm a)
P Sto Registrar Court Master



